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artiiae oy fart 

Aaleaa, Geert Has, ATA 

arora, festa 8 Gey 2021 

UH Y-3-07-2021-1-Tig (48)— FEAST Arar Bile Gar HR sera, 2017 HATH 19 Hy 2017) (FST Hh TAT 

sa oe 8 vad aferas wet Tar 8) Gt aNT tesH S wey yfSa Vata Aret se War He af, 2017 (2017 

ST 13) Ht ART 20 ERI Veet Marat sr WaT HRI FY, WoY RHR, Rag at ronal ae, ga ferry Hr sleeper Hat 

UH ¥ 3-07-2021—-1-Ura (26), fetien 10 a 2021, 4 Prafertad eet Geel 8, steriey — 

Vad afeepr & yer tet F - 

@) ars (i) A 

1. “af 2021 & 308 fea” siel, HENt T Veal B LITA WR “UH 2021 & 2od fer” stat, seni 7 weal 

ay vferentaet frat OTE. 

2. “af 2021 & 314 fea” aia, SENT g Beal S WIA W “UT 2021 H 30d fea” sfat, gent a wel 

ar vferenttet fear OTe. 

(i) was (i) & aT FH, - 

1, “af 2001 & 318 fea" sie, went a weal BH LAAT W “UA 2021 H 300 fea” afet, sent g ereai 

ar vferentte frat oer, 

2. “SH 2021 & 15d fea” sient, set a weal H WMA UR “Gog 2021 H 15d fer” sai, sent a 

Beat Br Uferenttet feet SITET. 

Gi) as Gi) A - 

1. “af 2021 & 300 fea” siepl, sent oT weal GH LTA Ue “UT 2021 H 20d fea” sie, HeRT 7 real 

@r weenie frat SITET. 
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2. “as 2021 b 310 fea" sil, HeRt 7 weal H WIA WR UA 2021 & 30d fea” aia, seni ao erect 
al ufeentte fear CTE. 

2. ue aifegat ag 2021 & 30¢ fea B yaedt ey art ore. 

FAVA H UIST DH AA F TA SMTA, 

am. d. flag, scafed. 

aoe, feri 8 uciy 2021 

WH-V-3+07-2021-1- Tid (48) — ARG H Veal H spare 348 H GS (3) H AUT F, SA SA HT SERA 
HAG WH-V3—07-2021-1-Uat-_(48), fetin 8 Woy 2021 Hr sito agqare, Westie H UHR S LAE Weprfsrat 

fea GAT @. 

FEIT H URIS H AA S AAT SMS, 
am. Wf. flared, srafaa. 

Bhopal, the 8" July 2021 

FA 3-07-2021-1-V(48).-In exercise of the powers conferred by Section 168A of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017) (hereafter in this notification referred to as the said Act), read 

with Section 20 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), the State Government, 

on the recommendations of the Council, hereby makes the following amendments in this department's 

notification No. FA3-07-2021-1-V-(26), dated the 10th June, 2021 namely :- 

In the said notification, in the first paragraph,- 

(i) in clause (i),- 

a. for the figures, letters and words "30th day of May, 2021", the figures, letters and 

words "29th day of June, 2021" shall be substituted; 

b. for the figures, letters and words "31st day of May, 2021", the figures, letters and 

words "30th day of June, 2021" shall be substituted; 

(ii) in proviso to clause (i),- 

a. for the figures, letters and words "31st day of May, 2021", the figures, letters and 

words "30th day of June, 2021" shall be substituted; 

b. for the figures, letters and words "15th day of June, 2021", the figures, letters and 

words "15th day of July, 2021" shall be substituted; 

(iii)  inclause (11),- 

a. for the figures, letters and words "30th day of May, 2021", the figures, letters and 

words "29th day of June, 2021" shall be substituted; 

b. for the figures, letters and words "31st day of May, 2021", the figures, letters and 

words "30th day of June 2021" shall be substituted; 

2. This notification shall come into force with effect from the 30th day of May, 2021. 

By order and in the name of the Governor of Madhya Pradesh, 
R. P. SHRIVASTAVA, Dy. Secy. 

Pras, MIGHT FET TUT SIT UT, FATS STAT MAHA HHT FarMTCTS, Aer F AeA ced Wepre et-2021. 
 


